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iPLICATION NO J 	
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spo 	(s) 	?J O.  

Adote for Applicants(s) 

djodLte for Respobderit (s) 
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Nts 8f the Regtrj 	Date Order of the Tribunal 

24.5901 	The application is admitted. Call 

for the records. Any appointment made 

' 	plcai 	
shall be subject to the result or this 

bu 	 5ppljcation. 
pe L t 	 List for orders on 2..7..20019 
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2,7.2001 	 On the request of Plr.$.Lpathak, lear- 

.' 	ned *ddi.C.G.S.c. for the respondents, four 

weeks time is allowed to the respondents to 

file written stateant. 

eyb! 	 Ust on 3-8-2001 for orders. 

bb 

03.013.01 
- 

/ 	 /4 /JOU247i 

I A-4 	VT'4 
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H 

List on 5/9f ui to enao.Li rrm rpuriu5 

nts to file written statement. 

Meuibar 	 Vioe—Chairfluln 



the parties. Hearing concluded. Judgment 

delivered in open court, kept in separate 

sheets. The application 1s disposed of. 

No order as to costs. 

Memb Vice-C hairm an 

O.A.No.196/2001 

- 	 5.9.01 	None is present for te 

appliciant. Written statement ha.been 

filed. The applicant may file rejoinder, 

if any, within 3 weeks, 

C- 	 List on 2,YIYJIOI for order. 

Nmbar 

mb 

, 

27.01 	Pleadings are complete. The case may now 

be listed for hearing. The applicant may file 

ZI-LKGJQJL 	 rejàinder, if any, within seven days from today. 

List On 22/11/01 for heering. 

• 	

• 

smbar 	 Vica"Chajrmar, 

mb 

22.11.01 	 Prayer has been made on bahaL 
• 	

. 

 

of Mr.B.C.Pathak, learned Addl.C.G,S.c 

by Mr.A.K.Chaudhury ror adournment of 

the case. 

Prayer allowed. List. for hsar 
• 	. 	..........- 	ing on 26.11.2001. 

Member 	 Uice-C,halrman 
• 	. 	 bb 

26.112001 	Heard the learned counsel for 
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VERSUS 

Lpnof India and others 	
RESPOT DENT 

( s) 

Pthak, Addi.  
REUPONDENTS. 

Nfl3LE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

TIJ'BLS MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

ether Reporters of local papers may be allowed to see 
judgment ? 

be referred to the R.porter or not ? 

ether their Lordships wish to see the fair copy of the 

ldcinent ? 

ether the judgment is to be circulated to the other 
nches 7 

udoent delivered by HOnhle Vice-Chairman ra  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.196 of 2001 

Date of decision: This the 26th day of .November2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Admiiiistrative.Member 

Shri Birendra Singha 
Field Assistant (Carpenter 
Training Centre SSB, 
Haflong, Assam. 

By Advocate Mr B.C. Das. 

- versus - 

The Union of India, represented through the 
Secretary to the Government of India, 
Ministry of Home Affairs, 
N e w Delhi. 

The Directorate General of Security, 
Office of the Director, SSB, 
New Delhi. 

The Directorate General of Security, 
Office of the Inspector General, 
Training Centre, Haflong, 
Assam. 

THe Senior Instructor (Admn.), 
Training Centre, Haflong, 
Assam. 

By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

.....A pplicant 

Respondents 

0 R D E R (ORAL) 

CHOW DHURY. J. (V.C.) 

The issue pertains to appointment and promotion to the post 

of Senior Field Assistant (Carpenter). The applicant was initially appointed 

as BhiStI by the respondents on 7.5.1987, An advertisement was made 

for the post of Senior Field Assistant (Carpenter). The applicant applied 

for the said post. By co m m unication dated 31.12.1993 the applicant was 

advised to appear in the test/interview, which was to be held on 10.1.1994 

for selection to the post of Senior Field Assistant (Carpenter). The 

applicant accordingly appeared before the selection test and the respondent 



: 2 : 

authority appointed him to the post of Field Assistant (Carpenter). An 

appointment order was issued to the applicant on 19.3.1994 offering him 

a 	temporary post of Field Assistant 	(Carpenter) in 	the establish m ent 

with effect from 19.3.1994 against the higher vacancy of Senior Field 

Assistant (Carpenter) and he was placed on probation for two years. The 

applicant accordingly joined in the post of Field Assistant (Carpenter). 

He satisfactorily completed his probation period 2.8.1996. The applicant 

mo'ed the authority for appointing him as Senior Field Assistant 

(Carpenter) 	since 	the advertisement 	was 	for 	the post of Senior Field 

Assistant (Carpenter) and he 	was appointed for the post of Senior Field 

Assistant (Carpenter). The applicant also alternatively prayed for 

' considering his case for promotion to the post of Senior Field Assistant 

(Carpenter). By order dated 23.4.2001 the respondents informed the 

applicant that the post of Senior Field Assistant (Carpenter) would be 

filled up by promotion from the post of Field Assistant (Carpenter) with 

five years service in the grade and on combined seniority basis. The 

case of the applicant wuld be considered according to his seniority. 

Hence this application assailing the action of the respondents as arbitrary. 

 The respondents contested the case and sub mitted their written 

statement. The respondents did not dispute as to the initial advertisement 

of the 	post of Senior Field 	Assistant/Field Assistant (Carpenter). It was 

stated that the competent authority, however, approved recruitment of 

one Field Assistant (Carpenter) and did not sanction for recruitinga Senior 

Field Assistant (Carpenter). The selection was also made for recruitment 

to the post of Field Assistant (Carpenter). The respondents also indicated 

in the 	written statement that as and 	when recruitments are made for 

the post of 	Senior 	Field Assistant (Carpenter) and 	DP Cs are held, the 

case of the applicant would be considered alongwith other suitable 

candidates. 

We have heard Mr B.C. Das, learned counsel for the applicant 

and Mr 	B.C. Pathak, 	learned 	Adcfl. 	C.G.S.C. at length. 	The materials 

on record 	indicate that 	though 	initially 	the advertise m ent was 	made 

for........ 
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for the post of Senior Field Assistant (Carpenter), but subsequently the 

post sanctioned was that of a Field Assistant (Carpenter). The proceeding 

of the selection also indicated that selection was made for Field Assistant 

(Carpenter) and the applicant stood at No.1 amongst the selected 

candidates. The grievance of the applicant to the effect that the applicant 

ought to have been appointed as Senior Field Assistant (Carpenter), in 

the circumstances, is not sustainable. As regards the contention of the 

applicant for his promotion, the respondents have already given an 

undertaking in the written statement itself that his case would be 

cdnsidered in due course by the DPC as per rules. In view of the clear 

statement made by the respondents we do not think it would be proper 

for us to issue any instruction. 	It is expected that the respondents shall 

take into consideration the case of the applicant for pro motion as early 

as possible as per law. 

4. 	With the above observation the application is disposed of. 

No order as to costs. 

K. 	 SHARMA 
	

( D. N. CHOW DHURY ) 
ADMINISTRATIVE MEMBER 

	
VICE-CHAIRMAN 

nk m 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH :: 
AT GUWAHATI. 

( An Application under section 19 of the Administrative 
Tribunal Act, 1985 ) 

itle of the Case 
	Original Application No. 	/2001 0  

Birendra Singha 
	 Applicant. 

— Versus — 

of India & ethers. 	 Respondents. 
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----------------- 
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BEFORE THE CENTRAL ADMfNISTRATIVE TRIBUNAL :: GU1AHATI BENCH 

AT GWIAHATI. 

( An Application under Section 19 of the Central 

Administrative Tribunal Act, 185 ) 

INAL APPLICA 

BETWEEN : 
H- 

Birendra Singha, 

JField Assistant ( Carpender ) 

Training Centre, SSB, 

	

Haflong, Assam. 	 .. .. 

	 Applica. 

Versus 

i) Union of India 

Represented through the Secretary 

to the Government of India, 

Ministry of Home Affairs, 

11 	New Delhi. 

2) DirectOrate General of Security, 

Office of the Director, SSB 

East Block - V, R.K. Puram, 

New Delhi. 

contd... p 2. 
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2. 

Directorate General of Security, 

Office of the Inspector General, 

Training Centre, Haflong, 

Dist. N.C. Hills Assam , 

Senior Instructor (Admn.), 

Training Centre, Haflong, 

DiSt • N .0 • Hills (Assam).. 

Respondents. 

PARTICULARS OF THE APPLICATION 

3. • 	PARTICULARS OF THE ORDER WHICH THIS APPLICATION 

IS MADE 

The instant application is directed against 

the inaction of the respondents for consideration of 

the candidature of the applicant for appointment/ 

promotion to the post of Senior Field Assistant (Carpenter) 

inspite of submission of representations dated 24.11.99, 

8 • 1.2001 and 29,3.2001 to the respondent No • 3. 

2 • 	JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject 

matter of the application is within the jurisdiction 

of this 	'ble Tribunal, 

contd... p  3. 
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3. 

3, 	LIMITATION : 

The applicant further declares that the 

subject matter of the application is within the Limitation 

period as has been prescribed under Section 21 of the 

Administrat.tve Tribunal Act, 1985. 

4 • 	PACTS OF THE CASE : 

4.1) 	That the applicant is a citizen of India 

and, as such, he is entitled to all the rights, previleges 

and protection as guaranteed by the Constitution of India 

and Laws framed thereunder. 

4.2) 	That the applicant joined the services under 

\ 	
the respondents in the post of Bhisti from 7.5.87 vide 

letter No. 1/2 O/ESTT/86/32 88 dated 4.5.87.  As per the 

offer of appointment the applicant Was appointed on 

probation for a period of two years which may be extended 

or curtailed at the discretion of the competent authority. 

Thereafter he 1as continuing in the said post without 

any blemish. 

A copy of the aforesaid letter No. 1/20/ 

ESTT/86/3288 dated 4 .5.87 is annexed hereto 

and is marked as Annexure - I. 

contd.... 



4 .3) 	That the applicant while serving in the post 

of Bhisti to the satisfaction of the competent authority 

saw an advertisement whereby the post of SPA (Carpenter) 

were to be filled up • In terms and conditions as pres-

cribed the applicant had applied for the said p0. In 

response to the said application the applicant Was called 

for the interview for the post of SPA ( Carpenter ) to 

be held on 10.1.1994 at 1100 firs vide letter NO. 1/4/ 

ESTT/93/TCH/9697 dated 31.12.1993. 

A copy of the aforesaid callig letter dated 

31 .12 .1993 is annexed hereto and marked as 

Annexure - II. 

4.4) 	That the applicant after appearing in the 

interview vide Memo Mo. 1/4/ESTT/93/TCH/1344 dated 

18.3.94 was appointed a temporary post of PA (Carpenter) 

issued by the Atespoddent No • 4 • It is hery pertinent 

to state that the applicant had appeared for interview 

for the post of SPA ( Carpenter ) but in the aforesaid 

appointwflt letter the post against which the applicant 

was appointed temporarily was the post of Pk(carpenter). 

A copy of the aforesaid Memo dated 18.3 .94 

is annexed hereto and is marked as 

Annexure -- III. 

4.5) 	That the applicant begs to state that vide 

contd. ... p 5. 
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letter No. 1/4/STT/93/TCH/188186 dated 19.3.94 he was 

offered a temporary post of PA ( Carpenter ) w .e .f. 

19.3.1994 against the higher vacancy of SPA (C arpener ) 

for a probation of two years which may be extended or 

curtailed at the discretion of the competent authority. 

Pursuant to the joining in the post of PA (Carpenter) 

the applicant had submitted his resignation from the 

post of Bhisti which was duly accepted and was allowed 

to join in the oist of PA ( carpenter ) w.e.f. 19.3.1994 

vide letter No. 1/4/ESTT/93/TCH/1876-80 dated 19.3.1994. 

Copies of the aforesaid letters No. 1/4/ 

ESTT/93/TCH/1881-86 and No. 1/4/ESTT/93/ 

ItH/1876.80 dated 19.3 .94 are annexed hereto 

and are marked as Annexures - IV and V 

respectively. 

4.6) 	That the applicant begs to state that after 

his appointment to the post of PA ( Carpenter  ) on 

$ probation he served to the satisfaction of the authority 

without any blend sh • The respondents finding the applicant 

suital,le for the said post and upon satisfactory comple-

tion of probation period the competent authority was 

pleased to remove the probation period w .e .f • 18.3.96 

vide order No. 2/8/ 835/87/TCH/5505-09 dated 2.8.96. 

A copy of the aforesaid order dated 2 .8.96 is 

annexed hereto and is marked as Annexure-VI. 

H 

contd.... 



6. 

4 .7) 	That the applicant begs to state that the 

work performed by him KU in the post of PA (carpenter) 

was duly appreciated by all and the Deputy Commissioner 

of N.C. Hills had too issued a certificate of appreciation 

to the applicant for the devotion in duty and work he 

had shown as the tableau on the occasion of 53rd Indepen 

dence Day celebration at the SSB Parade ground, Haf long. 

Copies of the certificate of appeciation are 

annexed hereto and are marked as Annexure- 711 

Series. 

4.8) 	That the applicant after completion of more 

than 5 years in the post of PA ( Carpenter ) had submitted 

representations dated 24.11.1999, 8.1.2001 and 29.3.2001 

to the office of the respondent No • 3 for favourable 

consideration of appointment to the post of SFA(carpenter). 

The applicant though had appeared for interview in the 

vacancy post of SPA (Carpenter) after becoming successful 

in the interview he was appointed against the post of 

PA (carpenter). Initially the applicant Was appointed on 

probation and subsequently he was regularised as his work 

was found suitable by the authority. The applicant being 

regularised and having the experience of 7 years ought 

to have been considered for posting against the vacancy 

of SPA (carpenter)  which till date is lying vacant • On 

the presumption for his consideration he had filed the 

contd. 
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representations for his considerations to the post of 

SPA (carpenter). 

Copies of the representations dated 24 • 11.99, 

8.1.2001 and 29.3.2001 are annexed hereto 

and marked as Annexure- VIII, IX and 

respectively. 

4.9) 	That the applicant begs to state that as 

stated above the respondents are §etting over the matter 

relating to the appointment against the vacant post of 

SPA (carpenter). The respondents apart from assurance 

nothing has been communicated to him • It is also pertinent 

to mention here that the respondents have issued orders 

dated 12 .9.2000, 13,2 .2001 and 23 .4 .2 001 by which the 

applicant has been assured for consideration time and 

again. It is not worthy to mention here that there is 

no disite regarding the outstanding service career of 

the applicant. To that effect the respondents and the 

Deputy Commissioner, N.C. Hills, Haflong have extended 

their appreciation for his excellant work. 

Copies of orders dated 12 .9.2000, 13.2 .2001 

and 23,4 .2001 are annexed hereto and are 

marked as Annexures XI, XII and XIII 

respectively. 

4.10) 	That the applicant states that at present 

contd.... 
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the said post of SFA (carpenter) is lying vacant under 

the respondents and the applicant being the seniorinost 

in the seniority list is entitled to be considertd for 

promotion for the said post. In addition to that the 

applicant had served more than 7 years of service in 

the post of FA (carpenter) which makes the applicat 

for the said post is just and proper and the act of the 

respondents in giving assurances after assurances and 

not appointing thereby to the said post is violative 

of the principles of administrative fair play. 

4.11) 	That this application is filed bonafide and 

in the interest of justice. 

5. 	GROUNDS FOR RELIEF(S) : 

For that appointing authority ought to have 

considered the fact that delay in appointment is not 

attributable to the applicatat, in as much as, in such 

circumstances it was incunent upon the appointing 

authority to consider the case of the applicant as he 

fulfils the requisite qualIfication for the post of 

SPA (Carpenter ). 

6 • 	DETAILS OF REMEDIES EXHAUSTED : 

The applicant decide3 that he had availed 

- 	 contd.... 
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of all the remedies available to him and is left with 

no other alternative than to approach this Hon'ble 

Tribunal for redressal of his grievances. 

7 • 	MATTERS NOT PREVIOUSLY FILED OR RENDING BEFORE 

ANY OTHER COURT : 

The applicant further declares that he had 

not filed any other Original Application, Writ Petition 

or suit in respect of the subject matter of the instaut 

application has been made before any other Court, authority 

or any other Bench of this Hon'ble Tribunal nor such 

application, Writ Petition or suit is pending before any 

of them. 

8. 	RELIEF(S) SOUGHT FOR : 

In view of the facts and circumst&icos 

mentioned above, it is most respectfully prayed that 

Your Lordships may be pleased to admit this instant 

application, records be called for and after hearing 

the parties on the cause or causes that may be shown 

and on perusal of records, be grant the following 

reliefs to the applicant : 

(i) 	To direct the respondents to consider the 

the case of the applicant for promotion to the 

post of SFA (Carpenter) ; 

.7 
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Cost of the application and 

(iii) Any other relief/reliefs to which the applicant 

is entitled to under the facts and circumstances 

of the case and deemed fit and proper. 

9 • 	I NTERIM ORDER PRAYED FOR : 

Pending disposal of the application the 

applicant in view of the aforesaid facts and circumstances, 

pray for an interim order from this Honble ribunal to 

the respondents not to fill up the post of SPA (carpenter) 

without the leave of this Hon 'ble Tribunal. 

10. 

11 • PARTICULARS OF THE I .P .0 • 

I.P.O. NO. 

Date 

Payále at 
	: Guwahati. 

12 • LIST OF ENCLOSURES : 

As stated in the Index. 

Verification 

f? I 
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V E R I FICATI ON 

I, Shri Birendra Singha, son of Late Sudhanya 

Singha, aged about 38 years, presently working as FA 

(Carpenter) in the Office of the DIG,SSB, Training Centre, 

Haflong do hereby verify that the statements made in para-

graphs if  OvC) 4. Io 	 of this 

application are true to my knowledge and those me in 

paragraphs i -  2 ).. / 	 being matters of record 

of the case are true to my information derived therefrom 

which I believe to be true and the rest are my humble 

submissions before this Hon'ble Tribunal. 

I sign this Verfication on this the 

day of May, 2001 at Guwahati. 

SIGWTURE 
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1/ 	a) Doareo/ Diploma/ Coztiftcatø of oducatioa.l 

and other technical qualtfjcatjo 
/1 	b) Certificate of age. 

. 	 c) Character certificate in the prosrtbed forv 
IX to this letter s- 	 * 

• I • attested by•e District 81 :trstaf Sub .' • OLVID10ft8l. Magietrato/ thei uporior 
Officor or by two Gaettod Officer, 

• 2, POMA Gazetted or a Magistrate in the ósae of cadidettes fØz'(3$5 

4) Certificate in thO prescribed form in 4 p;::* 
of candidates claims that he/she belongs tp. F 	

. 	 Scheduled Casteoz Tribe. 	 • 

.2 

a) Discharge certificate in the proscribed fOrm 
of previous -ftvLoymntp if any. 

ltnVpleuebestatedetherthocdjdat,. 
\\ . 

	

	serving or is under ObILgatin to servo, another Contral 
Goy*rnrnont, a State Governiefl or' a public authority, •.. 

If any declaration glve or information furnished by 
tho candtt,. proves to be fatso or if the!Candjdate is found I -;tonwo 	ysupoasedenynterii, 	mionyns ,  wj 
be liable to removal 'from the service and such other action ' 

' 'v 	: •' ° Govts may deem necessary. 
L 	 •. 	 - 

'7. 	U Shrs. 	- 	 4 	• * 	 I 	 I,a,• -, b.ov_ — — - 	— — — 	..• — 	— accepts the offer on he ae ierms,e ehou1d'repox Lo to • 	udoreigned by the 	L_t-t.. 	 I_ 	_ • If no • 	I 	** 	 U 	 — 	— — 	— ' 
* 	terst reply to z'eceTvecfoz, he candidte falls to report 

for duty by the prescribed date, offer will be .trat5d as 
;j cancelled. 	• 

S 	 • 

• 	 • 	No travelling allowance will be alcwed for joining 
• 

	

* . . 	

the 	 unle it is admissible under the rules. • 

• 	**-. 

* 	:,'! 	 * 	• 

Senior rnettar (Ad), 	r .J • 	 I, 	
Training Conte, Haflong, 

To 	.*. 	 • 	 - 

.. _ — — . 	— — — — •— — — — — — 
L • .. 	• 	— 

• 	\ 	 •. 
, 	 **lS* 

\ 	 JL 	• 	• 	-• 	* 

	

• 	\". 	• /SOfl/ • 	 -- -' 
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AExo._ 
No/4/srr/9/TcH/7 	 . 
DirectoratG (en'?rjl of Sc'irity, 	W 
Office of the D.T.G. of 3SB: 	

.r 

Trainina Centre, Haf n7 	. 	 . 
Distt.NO Hills, Assam. 

D ted: 3 

To' / 

: 

— Jb 

— — — . .- — - ----------- — 

Your appiic3tton for the post of SFA(Canter) 
has been accepted .ndo infor'n you thot the date for 
test/interview, for the ,selectton of the candid.te for 

the above pt is fixed on in. i. 94 at 1.100 hr, 
at. Training Cehtre, .Hlna. 

• 	 . 	•. 	,• 	 -.• 

You are, thefore, reoueted to poe?r t 
the said test/intervier in the st1puited date and time, 

• 	CandidtAS shuid hrinq with th 	i1 oriqinal 
certificates In rpspect of ige, iducational ouallflcations, 
technical certificate .nd testimonials, They should 
repot for the test/tnrvi" by lOOhrs. on 10.1.)4. 

This letter shll NOT be treated as an offer •. 	- .• 	
I 	— of appointment. 

) 	
r 	

t 

( i<.C. SARKAR 
'MTrI 	TM'T'1 rTcr( Afl4!nT 

'• 	• . 	.1 	 • ... 	. 	.. 	 , 	, 	. 
•TRAIt 	ETflE APLONG. 

VED 

41  
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-t 	 - No 1 Z4/EsTr/93/Hpflr 
Directorate General of Security, 7 	
Office of the DI.G., 
Training Centre, Haflong. • 	

Dated, the  / ~t-rl tr, 

The undersigned hereby offers Shri. 
• • • • a emporaryp os t of R

• . in the Directorate General of Seuurjty( /SLo4 
	feK, 

 Service in thths office, in the Scale of pay  Rs 
with usuaj allowances under the ru lrders in force es and o from time to time. 

	

2. 	
This appointment is purely temporary, but is likely 

to Continue indefiniteiy. The appointment is liable to 
termination on One month's notice on either sidewithout 
reasons being assigned, The appointing authority, however reserves the right  of 

 terminating the services of the 
appointee forthwIth or before the expiry of the Stipulated 
period of notice by making payment to him of a Sum equivale

nt  to the pay and allowances for the period of notice or 
 unexpired portion there6

0 	

the 

	

3. 	
The appointee shall be on probation for a period of 

2(two) mzRkhyears which may•be extended or curtailed at the discreation of the competent authority bt such extension 
or curtailment shall hot exceed one yea.r .  

The appointment Will be further subject to 
:- 

	

(1) 	
Production of a certificate of fitness from the 
competent medical authorjty(vjz Medical Board/civil 

Medical Attendent), This will not be applicable In case he/she already been 
medically examined. 

	

(ii) 	
n' accordance with orders In force in regard to the 

recruitment to services under the Govt. 
of India, no candidate who has more than one wife living or is 

married to a person having more than one wife living 
is iligibe for appontment under the Govt. of India, 
provided that Govt. may if they are satisfied that 
there are special reasons for doing so, exempt any 
person from the operation of this rule. This offer of 
appointment is, therefore, Conditional upon his/ie satisfying the recruitment 

mentioned above and his furnishing to thisoffice a letter, 
alongwit his reply. If, however, he has more than one 9ife living/ 

-h is married to a person having more than one wife 
living and desLes to be exempted from the operation 
of the abovementiofled rules for any special reasons, 
he/s. should make a representation In thisbehalf 
immediately. This offer of appointment in that case, be treated as cancelled ,  and a further communjfsation will be sent to him in due course is upon a coflsidera, r tion of hls/Jeepresentatj 	It is decided to offer hIm/jzr appointment 

Taking an oath of allegjec fathfulness to the constj0 of India on making of a solmn affirmation to that effect) in the prescribed form. 

• 	 contd...2/) 

I 



\ 

,t. 	 , 	 tS 	 -• 	 . 

Production of the following original certificates 
(if not produced alredy)  

Degree/Diploma. certificates of educational and other 
technical qualifications. 
Certfjcate of Age 9  

(c) Character certificate in the prescribed form(Annexure.41 
to this letter):— 	 . 

1 4  Attested by Distr.ct Magistrate/Sub—Divisional 
ivagistrate/their Superior Officer or by two Gazetted 
Officer. 	 ... 	 - 

2, From a Gazetted or a Magistrate in the case of candidate 
for Class—IV post3, 

Lertificate in the prescribed form in support of 
candidate claims that he/s.ebelongs to a Scheduled 
Caste or Scheduled Tribes 0  

Discharge certificate in the prescribed form of ,  
previous employment, if. any. 

It may please be stated whether the' candidates is. 
serving or is under obligation to serve, another Central 
Government, a State Government or a Public Authority 

If any declaration, given or information furnished by 
the candidate proves to be false or if the candidate is found,, 

.tphave.wi]J-fnl1y ..supiessd any..inaterial,  fotmation, he 
will be liable to removal from the service and such other 
action as Govt 0  may deem necessary 0  

7 	If ShriJ?i 	.. 	 accepts the offer 
on the above terns, he should report to the undersigned 
by the 	V0if no reply is received or the candidate 
fails to report for duty by the prescribed date, offer will 
be treated as cancelled 0  

8 	No travelling allowance will be allowed or joining 
the appointment, unless it is admissible under the rules, 

i H 

( 
K.C. SAHKM 

) 

Senior Instructor(Admn,), 
Training Centre, Haflonrj, 

To 

LcLA 	
; Shrj 	0 0 0 a 0 0 0 0 0 0 0 0 0 L, to 0 0 0  

Tf-A' 4t) 
• •1I•SI• I I C-•O I • • 0 

o
¼ • 	1: C 'i tI (4) 

. . C a • • • I •000 

x ***** 

/s arma/ 

c3 
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'I 	
No.1l4/T/93/TH/ 
Djetot0 Geno'cal of 

• (S 	

Offie of the 
Thainlng Centre, Hafxg 

Dated, the 

Shj Bire 	
Sinha, histi of thj Centre, Haf10 	o ha 	Oe offered  a teo 	pt of • 

in the esabjjchment o 
this  

'Ontre 
 

fes apPointed a euth with etfet from l93.(E) 
ogajn the 

hhvany of $FA(a;onter) under GF1j_fl 
a 

authoj8j vide Sf Dt'8 
Momo.No.42/$S3//90(2) dated 25.It.93,. Tehna1 resignat40 as s Shkj E3tencjz Sjnha fro, the post of Ohis ubti ha 

jt 	by 
beø 

av.'$,,,ted separte1y 
vicle thj offj0 order 

RQ.1/4/Ett/ 19.3,94, 
20 	

2(tBjj Sjn ) yea jha wjfl be on probatj for a 
Period of 	

whjth oy ho ext 	or at the djrotjon of th 
•wiU be Ofltjtjed t draw the fO11wj pay 

and ai1Qwan , e5 S.  
i) Pay 	

FA 

DA&A 	*  
As adrjb-{0 

 ko onical Govt. Vflts in aod0 with the iued by the Mm Fjnano from 	 , of tin to time iii) H.4,A • 	As odmjjhje ufldor the rules, 

( k.c. SAjj ) 
Senior XflStrutor(Admfl) 
401ning Cont, Hafj, 

Iho Djeto* of AOUflt8, 
Cab. Set,, East 13 lQj Ho4, \ 

Pura,,, New Dejhj.,1iø0 	foc The5A6zjcta,t Diretor(EA) 0/0 the Diretor. 	
at 

S 	
B1OAk HO.V, u.K, 	

Nw 0e1hj1iO066 for ifl rmatjon above, 
with 	to his Moy, dtd.25,4Jl 93 refto • 	

3 9  The a(QM), T H8 fiong for lnfcrtj0 Thi AeOut 	 Uaf 	for iflformatj0 and $$ary Otjon, no 	
S 

S 	
. Shri ai:o 	3ingha, 	iafj  • 	 6* 	 f!le, 	 for  

7. 0ffie 'opy1 

Is i1rt/ 

1o8 

z 

TKT~ 



H 
'I 

i/4/L3T/93/i!/ /'E) 

Itorte eneri1 of 3ewity 
Qffi 	of the Dy.Insptor Genai,' 
T'nin1nq 	tr)f1onj7819 

J)cttod,tht 	i2jjh•,th'1994 

LLL? L. 

Cii his 	ltion to tho post of OFA(ag
as
entor)j t 	estabijst of Tajnjn 	entre,Hflg cr 	ni 	been joined as a u th on the 	onoon of 19th Marrh'1994,$hrj 

3ienda 1 	a,)hicitj of this iraininq entrc has cubmittod zos±cntjon thith is a tethnj1 forni1ty, 	
0• 

2, 	The i e s ignation as above is o 	optd with effet 
!~ f-rcm 19th Mwh'1 )94 almultanecusl .Shi Lc9nJ.a Sinçha is 

to join as Fit(:avpent e.c)with effect from same dto. 

( 
t3rj.or InstJ:w-t(:(Adnfl), 
Txalnth 	ntcT ,Hit1or. 

T 

The t) eto of A ount, binet 	trjot 
12ast £3iok No 	 D elhi..11 0066 for  infornti 1 	 - 

Tho A itznt Diet(EA)offj-e of the  iast 3ok N 	 n,Noi Do1hi.-11 O06( foh' 1 	iflfoiitjo, 

The SAO(4)Thajnjnq Cent .co j il a f iong foz irfrtjon. 
4) 

 

The Acount Qffier,Jrajnj 	nt?,1-if1ong fo 1.nforuit itm. 

1 -lThh:i I. irendia 8jnii,Tjr)1i)( 	nt,Jlfion4 fo. infomtio and fl 	.a-tion. 

P 'aonnel fiio 

Cft-o Opy, 

lenti/ 

1.Cich'. 
Ovc 

.1 

: 1  

/ 

U' 



	

.j' 	 . 
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.' 

No4/8/BS/O7/T}I/ 	-'5 
Dte.Goneral of Security 
Qffic of the D.I 
£zg.entc., Hnfiop, 	I 

\ . 	 ?4.r.H1118, Ascom,,iØ$19; 

Dated the  

Shri BLrendra Stnqhe , has been appointed in the, 
•.. 

capacity to thä poet of apentetE) w.e.f. 19.3.94 

	

/ 	. 	vi4e this office oxder No.i/4/1/9/TvH/88186.'det$d 
f:9.3.94 on the pobation pexLd of' 2 years. 	

'. 

• 	 2. 	On catisfatoxy cc'utplGtio.. of pobatten peziad 
• 	 the competent authority is plasetö 'remove the • 	

pobtion period of Shri 8iendxSt6Qha • .FA(rotpentOr 
w.e.f. 1003.96. 	 ' 	••. 	. 

- 

--- .e 

• Senior Instxujcr(A) 
Tr.'entre, Haflong, 

Dtçtionj. 

The Msisntant Di tor(EA), SS.Dte. Et Block No. 
V, t.i(.Purmi, Now ueThi.,1100660 

The P.S. to DIG, T Haflong fox informotton and 
necessary action. 	• 

30 	Personel File. 

[ 	 4. 	Service Book. 

Shri Birendro Singhe, rarpenter(FA), TC Haflong 
for information,. 

I 	 Opq   

ç S 	s C?/ 
GtZ 

)_t " 
- 

• 	 I, 	•• 

r 

.4 

I' 



-~o-- 
OFFICE OF THE DEPUTY COMMISSIONER 

NORTH CACHA.R HILLS DISTRICT 
HAFLONG 

list 	of App MkdP Gate 	Ue 
cic?flo' 

This Certificate of Appreciation is awarded to 

Sri/Smt 	t3 i'idjo K. S cjk 

of 	 -' 	 -D 	 ,Haflong 
U 

for performing the role of the great patriot from this district, SAMBHODHAN 
PHONGLO, shown on the tableau, on the occasion of 53Id  Independence Day 
celebration at the SSB Parade Ground, Haflong. 

No. 
Date: 

:CO1.4  

P 
f;4 \10  

I wish him / heir all success in life. 

cj  

tr 

AV 

\ 

Deputy Commissioner, 
North Cachar Hills District, 
Haflong 



Lii recag,ilth7/i of/k relellh/t!ss iviu/ wLc/irnd/yJ/'/7mv!ethf7q' /%qs'4r 9 	/ 1k 

luthr5/fedb/k,Lceu/t' Ra'iirdS4,i '-&"e c4' 	4e 

,C. 	pp,) 	 ,wf4g/ulfr//J7,mijRJ 	 ,m' 

tilt' izIuJ)'!t'!OJLc oaczaii ftk L4S zfh 
	

A/1111wr547 1/llrgrM/ R9wNfr ofiit4 

26tiifiviiiiuy_ 2J99 

This ;vh'/k recordedsiii/4v thyoNqeo/;IlJiLY iikcfrr o/t%tyeiir. 

V 

A- Q
~Av 

d 

r 

iø' 

L)epuz =spector General 
Training Centre, Haf/ong. 

VI 



In recognition of relentless and Selfless 

services rendered by you during 1996 , the 

to reward you with a Sum 
Paltry though ;of Rs,.100/_ on the occasion of 
the 48thnAnniversary of the Republic Day of 
India 26th.January 1997. 

This will be recorded Suitably in your 

performance dossier of the year. 

Shrj Bire, Singh. 
FA (Carpenter ) 
Training CentreHaf1ong 

S.K. CF1AKRABART 
DEPUTY INSPECTOR GENAL 
TRAINING CENTRE ,HAF1ONG. 

(d  s t 

r- 	( • 

F 



A 	
~c u 

To 

The Deputy inspector Genera). 
Training Centre, SSB,_Hflonq 

( THRGJGH PR(EB CHANNEL) 

Subject: 	ardiapçointmentof SFA(Carpent, 

'Sir, 

ith due respect and humble submission that I 
wish to bring under your kind notice a few lines for 

favour of consideration please:- 

I, That Sir, 1 was initially appointed as Bhisti 
on 7.5.1987 in Training Centre,SSB, Haflong, 

2, After some years ago a circular was issued by 
T.C. Haflorig for the post of SFA(Carpenter). I 
applied for the said 23i post and call letter 
was issued to the vide IC Haulong letter No. 
1/4/EStt/93/1CH/9697 dated 31,12.93 and the 
date for Test/interview was fixed on 10.1.94 
at Training Centre, Haflong(( copy enclosed for 
ready reference),please, 

3. 	1 appeared in the said test/interview on 10,1.94 
and selected for the same post, but I received 
an offer of apcointment for the post of F(Car-
penter) vide No, 1/4/Estt/93/TCH/1844 dated 
18.4.94.'( coy enclosed for ready reference p1), 

and appointed as FA(Carpenter) instead of SFA 
( 

Carpenter), 

2. 	in viev of the position as explained aLove, it is, 
therefore requested to your kind honour to kindly look 
into the matter and hoping xz favourable perusal/ 

consideration please, 

Thanking you, 

0 

Dated: 24.11,99 

Yours faithfully 

OVA 

(1 ' 

)( 1.}-1 () 'Y' 
( B1FENDRA S1NGHA 

) 

Fi( Carpenter) 
Training Centre,SSB, Haflong. 

.' 



• A oNc_ -,U  

jL 

To, 

• 	 .. 	L 
, :•.$t 1.1ocK (V) 

R.K. 	&rcfl, 4it±W 

r 

StAb * 	 Pryr 	r::p tj0i fuui the pChC. Q 
P.A. (c 	• sv.er)to 	rpntr) 'nc3i'tUng 
t.)k' 1 ntc vie.i.0 '•i1.rç;. 

:tt•.'rview c&U •ttr u.1/4/i.r/3/Tc'H/9697 

,;3F1,TC. kiLL.u. 

24 	If jr 	:tt:t:tj, .td. 21, 1 , 9) 	ddr's&ed 
• 	 t:l')'ij, 

• 	•irnrn  
12. (J). 20t 	 i:.hG. 	)CJ TC rM . B . 

't';L 	•L, 

i 	 buvc, i. r 	L. 	 to c 1 cw 

•' 	'Zj:v 	 . )fl 	 •:(.) 	L"•%.t. 	 k' ':'. 	f yC)(lt 

1i1 	flTi.(.IL an.41 	 i. •n please. 

1. 	 • 	L t 	 i 	 J)i. std at TC • $;li, Haf 1ori 
• 	 hir Lt ).A / • 5, 	 : 	 • rj iities 

:if , i.tvi •: fl/ 	cri3r. 

20 	 •; • 	 :''' 	 :'' 	f 	• 	t 

	

1 15 (or 	t. q I 	vf.or the 
3.: . • J'.A. (.:d 	 r) 	ii I ;), )1 . I'94 as 

p...L 	 ntove. 

3, 	 Ttt '€tr 	 trt:?Ij'*f, r)t1 19.3.4, 
' b?U 	.: •:.. ! 	 •- 	..f 1.h. (crpen- 

tcr) i. r thc 	 •; 	:i 	ry " vi3.', order 
i 	 ; ••1 •:o, 'c, 	• .94, whereii 

c 	 •. 	 rF. 
t r thc rcs;i uot. 

4. 	 TIi t 	 irdt:ti 	tiou, 

	

.Lr. .r.:f ,::.• 	 • 	 rc.1vd 
t.h 	 •€' irt It 	h - !, l • 3 • above, 

	

it h &; 	r 	sr.t 	$, tLiL ti: o 1)PC 

	

jt~ ii tic.h t• 	 e. 

X ;ri to pz y ht 	 I h&vo been 

.pa ic3 .L t:tc ci•: . C3. 	 o 	)\ : t,:) 4a , 3 iflj appOifl 

fl(?ut(i,t. up. 	 ;it..to .in &.hL 	:: 	Crpcter) pu:. t as 

V 	 z) • my p :,nt riiy ZJ. 	1/ b' 	 (C) 	 to euable 

rite t o avai I t; 	•;•. 	 :r 	 my f•ia1 ly jrp-3ly. 

bP 1  

la vc 	o 	 :;.t 	 is rnr)rt 	irne:.tI.y 

pfuye,w .kLt 	'L 	.t 	i(j LJ 	 p*i 	Lty OtC30. 

for arrctnui i ic IIty 	rin 1r-. c() L £;Fit(F2) 	L your earli ,  

eSt cOuvEier1t 	rr •  

And ior whiLi t.:t 	yL)ur 	tthisit X nh1i lvcr 

pray. 

Eticlo 2 4U0ur) cop.;. 	 YLL 	1ijLhfuIiy 

L)td. 	/2031. 	 • 	C) 
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	 —as-- 
I 

To, 

The Direccor, 
S.SB, East Bick (v) 
Ministry of Home AffairB, 
Govt.of India, 
R.K. Puram, Hew Delhi. 

(Throuqh rroper chariel) 

Sub 	 RL:gardi. nq appointment of 	(Carpetitar) 
Ref :: 

	

	 Irite,jew Call letter No. 1/4/Eatt/93/TECII/9697 
Dt. 31.12.93 isucd bj the D.C.S. 0/0 the SSB 
TC Ha±lurAg. 

sL-li. reprsuntition citd. 25.6.97,28.4.99 and 
19.9.2K addressec.t to the DIG,TC,SSB,Haflong. 

Menorandum No.1/4/Estt/98/TCH/9929 Dt.12.9.2K/ 
13.2.2000 i,3ued by the DCS,DIG,TC,53B,Haflong. 

Ue 	 and liumUle :iivirsjori that I 

wichto brig under your kind 
	

a fCJ 1jn05 or favour of 

consIderation please. 

11 	 That sir, L was ILIIU.aiiy appc)i1At 	as i3hiti 
on 7.5.1937 in Training Cente,ssB,iiaflorig. 

After some years ago, a Circtlar was isuec1 by 
T.C. ilaflug for i1e poL of 1'C;penL€tr) as 
pp.Ued for the said post and duli letter was 
;ru'i to 	vidu T.C. Haflong itter I.ro.1/4/F.stt 

/93/TCH/9697 dt. 31. 12,93 nd Lh M. or Test/ 
interview ws fixed on 10, 1.94 iat T. .Haflong 
(copy enciose,.i .1--or ready reterence please). 

I appa,rec1 in the nuid test/interview on 10.1.94 
and elected for the same r.oLt 	corJlng to mi 
appoIntaeat ordar no. 1/4/tt/31'TC71/1844 flt. 

18.4.94 (copy enclosed for reaár ref .'en( -ie please) 
However, I 4aS creaLd aZ F(C) :hi.h auses a 
great çirievarices to my crvice and Govt .duty, 

In this connection, ray cacti caay kindly be corisi- 

dered or ray sank as :;FA(Carpenter)for which I am appointed 

as per existing vacancy T.C.iaflng, it is tk iefe requested 

to your kind honour to kindly look into the matter and hoping 

favorab.e perusal and consideration pl&&t. 

Enclo ; a/a 

S. 	- (-J 

Yours faithfully 

(Birendra Slug a ) 
PA (Carptmter)TC. SSB 

Haflong. 

( c4;  
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No. 1/4/Estt/98/TCH/ 99a3 
Government of India, 
Directorate General of Security, 
Office of the My.Inspector General, 
Training Centre, Haflong. 

Dated, the 

M ernoran ci urn. 

Reference is invited to his representation 
dated 24.11.99 regarding aki appointment to the - 	post of SFA(Carpenter). 

His representation has been forwarded to 
the SSB Dte 0  vide this office snemo.No.1/4/Estt/93/TCH/13 
dt.1.1,2000 with request to hold DPC for considering 
his promotion from F.A.(Carpenter) to SFA(Carpenter) 0  

In this regard, an extract of SSB Dte. memo. 
No.11/SSB/AI/95(4)357 cit. 19.1.2000 is reproduced below 
for information. 

" It is intimated that promotion of 	(Carpenter) 
to the post of SFA(Carpenter) will be made 
on combined seniority, basis maintained at 
SSB Directorate, If Shri Birendra Singha, 
FA(Carpenter)wilj fQItIkk fulfill all 
eligibility Conditions laid down in Recruit-. 
snent Rules his case will be considered as and 
when DPC for promotion to the post of 
SFA(Carpenter) will meet, " 

( S.C. Verma 
Senior Instructbr(Admn.), 
Training Centre, Haflong 0  To 

Shri Birendra Singha, 
FA(Carpenter), 
T.C. Haflong. 
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)UJrc:L: : 	Promotiofl of '( Carpenter) to the rafliC O  

(carpenter). 	 •. 

Plemse refer to your emo.N,ii// 1 /95( 4)  37 

dated 19.1.2000 on the sUbjeCt moniOflcld aoove. 

. 	

., 

I 	 The 	teit2 Of above rn$..tertKl memo. boa been 

corwic\ted to. the ocerno% ir&àurnbent hri Uirenda ingha,. 
rCarponte') vide this office Mumo.r10.1/4tt/96T/99 
dated 12.9.2000 . 

The individual has rigain reqused toonaider 
his upgradatiOtl to the post ot bFA(CarpPflter) vido hie 

H ntatiOfl dtod 8. 

	

pree 	
.20O1 ,adcrened to th Dictor, f 

New Delhi which i fnrwrded herewith for ravour or your 

neooBaXY actioflpl0e. 	 I  

	

f 	 / 
( 	c.VRMA ) 

jc1ot Ab. 	
njorIn,tructor 

ov 	
(Adrnn), 

TO 
The Jt.1)cputY Director(IA), 

 

Dte.R.K.?uram,NeW Delhi 

.i. / " Copy to hr Uirendra ingha, F/(Carpeflter) 
1 4 . 

	

'4....- 	 Training Contro, Hiflong for information w.r.t.hif3 
rpre132ntAti0fl djted B. 1.2001. 
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< 
( 	.C.VEIU1A ) 	. 	. 

3enior Instructor (Admn) 1,.• 
Training Ctntre, }fleng. 	. 



No. 1/4/Estt/98/TCI-1/ 
Government of India, 
Ministry of Home Aflairs, 
0/of the DIG IC. Haflong. 

Dated, the___________ 

Memorandum 0  

Subject :- Proñotion•ofFA(Carpener) to the rank of 
FA(Carpenter) 0  

• Your ,  representation dtd.8 0 1 0 2001 on the subject 
•mentioned.abbve was for'vardedtoS56 Dt.e. vide this offic.e 
memo.No.1/4/Estt/93/TCH/1691_92 dt.13 0 2.2001 for consideration 

.1n this regard, .reply. ofSSS Dt . e,, vido their 
rnemo.No.11/SSB/AI/95(9) 1518 dt.503.2001 received by. this 
office is reproduced below for information 0  

"The representation of Shri. Birendra Sin ha, 
,FA(Carp) has been examined. The post of 
SFA(Carp) isto.be filled by promotion of. . 

	

	FA(Carp) with 5 years sarvlce in the grade 
and on combined seniority basIs, which is 

• 	: 	 rhaintained at •B Rkex Directorate 0  When 
• 0 

• 	
• 	Shri BirendraSinha, FA(Carp) will be 	• 

• . 	. 	eiigible for promotion accordng to Seniority 
• 	. • 	 • 	his case will be considered for the post of 

SFA(Carp) as and when vacancy qf SFA(Carp) 
• 	occurs01! . 	. 	 • 

t3rv 
( R.K.Sarma ) 

To 	 Senior Instructor(Acimn.), 
• : 	

0: 

Shri Birendra SIr-uha, • 	. • 	0 	 lrainiflg Centre,Haflong. 
. .FA('Carpenter), ('9 T.C. Haflong. 

0 	 • 

c0Gt 
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•-.-- 	 s3 IN THE CBAL 	 ThUNAL 	
\ 

GUWAHAL'I :BiCi S • atfl4AFAPI 	
\ 

O.A. LQ.j6/2001 

Shri Birendra Sinbs 

•... Applicant. 
- Vs- 

Union of India & Ors. 

..... Respondents. 
p 

( Written Statements on behalf of the 

respondent No. 1 1, 2, 3 and 4 .) 

The written statements of the abovenoted 

respondents are as £ollO$ 

That a copy of the O.A. No. 196/2001 (referred 

to as *applicatjon) has been served on the respondents. The 

respondents have gone through the same and understood the 

contents thereof. The interest of all the respondents being 

similar common written statemente have been filed for all 

of thei. 

That the statements made In the application 

which are not specifically admitted, are hereby denied by 

the respondents. 

30 	 That with regard to the statements made in pars 1 

of the application, the answering respondents give a brIef 

note about the background of the case hereunder ad state 

that one post of Senior Field Assistant C Carpenter ) wa 

10 
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lying vacant in the establishment of Dy. Inspootor General, 

Training Centre, Half].ong. The post was to be filed up. 

The Directorate, SSB, vide their Memo No. 42/$3/AI/90(24) 

302 dated 25.11.93 approved recruitment of one Field Assistant 

(Carpenter) by a General Category Candidate against roster 

point No.14 of let Cycle of the 40 point roster and under 

the provisions of General Financial Bules, Rule-77 followed 

by 838 (Isolated Poste)'Reoruitinent Rules, 1981. The Reoru.it-

ment Rules do not provide for direct recruit for the post of 

$enior Field Assistant ( Carpenter). Under proviso to the 

Recruitment Rules, the post of $enior hid Assistant 

( Carpenter) can be filled up by promotion from the feeder 

grade of yield Assistant ( Carpenter) with five (5) years 

service in the grade. The post of SPA ( Carpenter ).being 

a promotional post, that is to be filled up by E holding a 

DPO from among the eligible candidates as per common seniority 

of the PA (Carpenter) maintained by the establishment of 

38B, Directorate. The case of the applicant would also be 

considered along with other candidates in due course • The 

respondts also state that the representations of the applicant 

have been duly respondent and be has been informed about the 

position of the matter • Therefore it is not correct that 

his representation are not considered • In fact, there is no 

cause of action for this application as stated above and the 

same may be a1 diiissed with cost. 

The copy of the Memo dated 25.11.93 is annexed 

asAnnexure -B1 
S 
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4. 	 That with regard to the statements made in 

para 2, 491 and 4.2 of the application, the respondents have 

no comments to offer. 

50' That with regard to the statements made In 

para 3, the ansri.ng respondents state that the subject 

matter of the application relates back to the date of 19.3.1994 

and the applicant has raised the. issue only in the i±±gt 

year 2001 • Hence the application 

i $ bopele ssiy barred by limitation • Moreover, the applicant 

sat upon the matter till 24011099, Vhen he first raised the 

issue through his representation. 

That with regard to the' statements made In 

para 4.3 and 4.4 of the application, the respondents state 

that the DXG, TrainIng Centre, Haflong, vide Memo No. 1/4/istt/ 

93/TOH/9111-14 dated 7.12.93 had issued a circular for direct 

recruitment for the post of SPA/PA (Garpeter). This was 

done in view of the existing vacancy of the post of $FA ( 

( Carpetor) under the provisions of General Pinancial iules 

( Rule 77) , but appointment was made as PA ( Carpeter) which 

is a grade for direct re'uitment. 

A copy of the Memo dated 7.12.93 is annexed 
as Annexure -R2 

That with regard to the statements made In para 

IW 	 4.5 and 4.6 of the application, the answering respondents 

state that while the entire matter was well 	to the 

applicant, the applicant lowIngly and voluntarily accepted 
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the offer of appointment as PA ( carpeter) as in Annexure -lu 

in the application C particularly the clause 7 ) and he tendered 

his reeiation from the earlier post of Bisti and joined in 

service as Pk ( Carpeter ) with effect from 19.3.1994 as In 

Anneure - IV, V and VI of the application. 'In view of this 

cocumentary proof, the claim of the applican.t is now barred 

by the doctrine of waiver and acquiesce. In this connection, 

the respondents also state that as stated in the circular memo. 

dated 7.12.93, the applicant also applied for the post of 

Carpeter only as Indicated, in the given format as on 9.12.93 

and the &leetion Committee also found him suitable to be 

appointed as l.A. ( Carpenter) only vide their recommendation 

dated 10.1.94. 

The copies of the application dated 9.12.93 

and the selection Committee recommendation dated 

10-1.94 and acceptance of offer of appointment 

dated 19.3.94 are annexed as Anneane- R3 and 

R4 and R5 respectively. 

That with regard to the statements made In 

para 4.7 to 4.11 of the application, the respondents re-iteriate 

and re-asserts the foregoing statements and say that the repre-

sentations of the applicant were dulty considered and replied. 

The respondents made it clear to the applicant that the case of 

the applicant gould be considered by the DPC as and when held 

alongwith others eligible candidates on the basis of seniority 

maintained centrally by the Directorate of S3B, in due course. 

That with regard to the statements made in 

para 5, the respondents state that the ground as show as 

"delay" in appointment is not a ground at all in, the eye of 
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of law, móreso when the pOst of SPA ( Carpeter ) is not 

exclusively resolved for him alone. Hence, the application 

is liable to be dismissed with cost. apparently there is 

no cause of action in this case at all. 

That the respondents have no comments to offer 

with regard to the statements made In para 6 and 7 of the 

application. 

That with regard to the statements made in 

para 8(1) to 8(111) and 9 of the application the respondents 

state that in view of the above facts and circumstances of 

the case and the provisions of rules and law, the applicant 

is not entitled to any relief whatsoever as prayed for 

However, the case of the applicant shall be considered in 

• 	due course by the DC as per mile a if the competent authority 

• proposee to fill up the post of 311 ( Carpeter ) alongwith 

othe eligible candidates on the basis of seniority and 

suitability • Hence, the app licat ion at this stage, being 

devoid of any merits m as and barred by limitation 1s 

liable to be dismissed with cost. 

In the premises aforesaid, it is, 

therefore, prayed that Your Irdips 

would be pleased to bear the parties, 

• peruse the records and after hearing the 

parties and perusing the records, shall 

iirther be pleased to dismiss the appli-

cation with cost. 

.. Verification..... 



VERIFICATION 

I, Shri K.D. Singh, son of Shri 

Qabia Singh, aged about 56 years, presently 

working as Deputy Inspector General O f SSB: 

Training Centre, Haflong, being competent and 

duly authorised to sign and, swear this affidavit, 

do hereby solemnly affirm and state that the 

statements made in paraf,2,C,,5Q1 are true to 

my knowledge and belief, those made in para 3, 

being matter of records, are true to my 

information derived therefrom and the rest are 

my humble submission before this Hontble Tribunal. 

I have not suppressed or concealed any material 

	

facts. 	, 

And I sign this verification on this 

• 	.kiay of 	4+i'1- , 2001 at Guwahati. 

Deponent 

S .S R Tr'nng ctnre, 
flg N. C 
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No. 142/L/1/0(24) 
Diroctorat General of Security, 

( 	 O1Vic.e of the Dir,  ctor, SB, I 	 . Euit Jiloc:k V, RI Puraici, 
-111$ i 	) .óì 	Ni D:i.1 ii. 	11 UDG.• 

fatcd i h, 

• 0. 1  tlei,oraiidum 

!'leae i'ufr to Your uiecao No. 1 /21Et1./61  
TCH/8149, dad. UI .11.1993 regai'ctthg recruit.rnorAt of 
Senior Field isistar1t(C'arpelier) in Training Centre, 
liaflong. 

2. 	The Coiipetent authority has approved recruitnierit of 
one Field A;istant(Carponter) by a general category 	 idp. 
againit point No.14 of 1:it cycle of 40 points roster under 
GR-77. The recruituicnit May r'leaae be made after. ImUmmijag  

11Lrig the iicribed i'ocedure • N ecessary recruitment rul Cs 
or th9Wpo ,'; '1-Vw6vv tiotified by the Cabinet Secretariat as 

given in the :iB (Thol&ted Posts) Recruitment Rule,198I 	 4 which may also be followed. 

A . ASSISTANT DIRECTOR 	)i 
. 	 . 

To 

The Deputy Inspector General, 	 . 
Training Centre, 
Hafionj. 	. 	 • 

! 	 . 

• 	 • 	 • 

• 	 . 	 . • 
	 I- 
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L.)IJ.'oCto.Lato 	 E zjqjc4ity. 
Office of the  

	

U t ed, t h C 	 ) 

Sub, 

).;ii: 	 . 	It is p-cO)ofed to fiil UI )  one VCiflC' in the c.L:ade 
'••• : 	of SFA/FA 	1 (cainter). in T.cainincj Cent.e, IIYflontj. The post 

•:• " • is Leservod for G.neral Category. 	 : 
I•i• 	 . 	 : . 	 • 	

: 	 • 

2. 	The eliqibility condltiom fo.c the post are as 	' 
4: 	under  

. 	
(a) Arjo 	 1 18 tO 2 	 tt ys(as o 2U.12.93) 

UUCt .l')IiLl • 

ic • 	 qua.lific4ition : P.iniCy ScIiool st:.indaid w1th 
• 	 pi'Oui(li(flc'/ in Crpriti'y and 

11•.- 	•. . 	 . . 	. pctcLI). ex1:'rjocice of 3/5 

	

' y ( 	 ' 	yt3r5 u; 	dri t.flti. 

	

'4 •.•'; 

	

	3. 	I•he U P;ac aCJ( Id xelblo 	urtdtr: 
• 	 . 	 : 	 •'J 	

- y 	 . 	 •' 

1 ) C cnd i d Lo 	.i. wo Li i'iq in OUv ;dopa.,Ai wnt u ill be 
11(ILh1'J I w. 	xt1un in 1h 	ie upto 10 

ye u t3 in the cdSC OI qii 1i. ul ctwjoiy and 5 
yea.s th Ihe case of C/'.T cutcyocy. 

/ 	4. 	hppli cati, 	oL 	llqi. 1)10 c3 didate s i.iy he 
f OCVJir(i01 l S pui.' 1 ha'.? 	rc1U0d 1)r1C'rl;a OLhOtU.g .)th dtt ost ed 
Co ii CI L, üf :rt ifi i:',itC' . ft IuI.))ort ol 	c.it I. cnii qu1ifi zi- 
t ions, dnte of hj,,':jy 'aiicl. t'utimoid1s. 'The appli cziti on 
should £'oach the II$d0S jilud on o.0 beoc0 20.1 2.93. The 
aip11rnt1ons not Ac'onipnrid by the attested coçies of 
ceLtifiates wid julu vio i1i z or ceceived aftdr 20.12.93 
will not be entertained. 

I 	 . 
Deuty Inpctcr Zlneca., 
• Training Centre, i-iafloncj. 

To 	 • 	 . 

ihe Uiv U 0ti'e.c, Shl 1 1c,yI/1tAL)/IP/J1cir1ipui/1  
2. The 'tt. Th4'rtor(LA), 0/0 Uie Uicectw., ..3J., 

WY 

	

IJIW 1)ilij-1 1 O()()6. 	.. 	 0 

	

$ 	I 	tIiItl' 
1t: 

Capy ts.m 
i. T1t Q04.0 	 Lt'z n1ui1j,tAot% ind wjée 

4 	 Jicu1tin imont the stdg w,xkinçj rx.r hir,.go 
2 The Asatt 0  Rrtg*rie., IC Haflang for iratorritiQn 

asii wisi. cizou3iti.n sunçet the staU wex ki nfj uPr 

' " Japuty nbpmctoz Gnx1D  
IT&r2fl C4bntxe,  I1i,, 

I 

• 	 • 	• 	
. 	:: 	• 	 • 

/ • 	..• 	........ • 
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AIA 

• L1an(in h1 	1(1 I I i ) 	 t 	5 

2. Fathez. 's Ijiine 	 : L4TE 	S.typ AN 

' 	3.D.ate of liirth(attach  
attested conies of  

school ceitlfi.ciite) 

4, •Lducatjoriol qitii.ti 	.iI.i.on 	: 
. 	 ., 	(attach certifi rj() CIOL 

• P sr,nt addL'ess 	 s 2 9.&4iza 
Z(6 . I3 7w."vw'r4 

t 

6. Perriiiit, 	(jr,j.s 	 : 	2)/t1Q21.(?J. 	 /O 7 
VILL 1I.. PO .o..g'oA1 PS. :. 

I*atjoni1jty 	 P/X-KoA4-/ 
-

- Ot )IA~ s UAI w1  6 A  

delicjion 	 . 

WY Whether e:pioyd or iwi 	 . 	 tk&. 
14 

Deti1s ol '.ervice. 	 Ø 

At  ZDft5ç 
11 • 	[recent H '.. th £dnh 

-04*. 	12. Whether b1ons to :C/f 	: 

13. 	Othij. nu.iLifcaLtrn, Li in/: JVAA 
—  

14. Experience, if nyy 
 

LLLpTr 	 ___ 

I)lIr 	 Gf) 

/ 
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Proced.tng of Selectj 	Cornrn:.[tt, held on 10.1.94 as p 

	

tr 	DIG, rc Haflonq's order 	
dated '31.] 2•ç3 for the purpose of Selection of candidates for crujtm to the post of FACarperer) 

2_0MP_(L_T_T_ 
	

. 

1. Shri K.C. Siakr, unhr Instructor(Adm) 
- 	 Chairman, 2 9 	P(.L. [1Iuyan, iIitiitiictj.(CC) 	 Mernhe.I 3 	M. khandalwa], Astt. Enqtner 	 Membe.IT 

Having assembled in pursuance of above orders the Selectjo Corrinittee put forth the following observations and rec•rnmendattons. 

QSERVA1 [U1'S:  

As per order No. J./4/ESTT/93/TCH/9699701 dtd 	1.12,93, the Selection Corrinittee a ~sAembled ­tn,the Of lice chamber of S.T(Admn on IC.1 0 94 0  On Check tnq the relevant records found that 7(sevn applications had b'nn received and 3(three) candidates were called for Selctjon test/ tht.ervj.ew,s they the post0 	 were, found eligibl0 for 
. 	 ., 

The candidates, ere .p&t through the followl.nq test. 

0 Elementary k nowledga (viva vrCe), 

it) Prctjca1 t,'t (trade test). 

• 	On completion of th test/intprvtew and on compilation of 
overall performance ofthQ:,candtdajes the results have been 
indicated as per merits :- 

.141• l Shri Babla.. Má]a4kaz 	
. .- 3rd, 

2. 	Bi'endra Sinaha 	- 1st 
y r 3, * 	Aclijnta Nath 	 2nd 

• 	 . 	 . 	. 	. 	.  
,1. .:. . - 	• 	 . 	

. .c)wJ4NpATIoNs 4 	 4' 

The Selection Committee on having the abJity of the 
candtdatps.tested thoroughly, O'ined that Shri I3irendra Sinaha, 
.ostood first position ln'the'Selection test/ tntervt 	is 

	

I 	
considered suitable f or recruitment to Vie post of FA(Carpenter) 
subject. to fulfilmentofóther c6ndittons0  

	

C 	
1 

I' 	

I 

	

C M. K1-LAt'DELWAL ) 	( K.L. [ijF)- 	 ( K.C. SARKAR 
) Assistant nqineer, 	 hatrman 

	

Ira .ning Centre, Haflong' 	lnstructot(CC) 	 Senionr fnstructor(Adm)' --' ira'inthg Cen re,Haf long 'Training Centre,Hafjop ' 	

:- 	

. 	 •>,--. 	 .1:.. 

44~4,  - 	 /  .p.,1HONCUI1 

	

fl'puty ln1Elrc,tqt 	(;n(ra1, 
fi'iiIriq Cni in, bif)onq. ,i' 	F. • 	 . 	-.......... -, - -. 

	

• 	i •_.; 	' 	 .-.•_.•, 

	

:4. - 	 . 	• 



C 

Proceednp of Practical test and Viva-voce for t1-eost of FAj 	 or J,14 

.51.arneof adTdt 	 PatTcrtE 	Vjavc 	Tha1  
No 	 Mark - 25 	 M, ark-25 	• Mar150 ---------------------------------------------------------------- 

_TL 	-L3?-- - - --------- ----- --- - - --- -- ------ 

2.ShrtAci:ta?at ui ' 14 '  

41 

- / 	
I 

	

( M. K-NDLWAL ) 	 ( K. L' B 	 K. 	SARk'X\) 
Mrñber II 	 Menber-' fl 	 Chirrnan 

	

Assistant Engineer. 	 Seni'Dr !nstrct.or(A&rn.), 
• 	. 	 . Training Centre, fiaflong. 	 Train5..no Centre, Haflono 	

• Trnin Cer, •Haflng 

L W451IUCTW 
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, 	It::: . 	.. 	
?\Q" ....::Ii 	 : 	

• •• 	•. 	 TH: 	' 	: 
:- N;me 	 Aes 	 -jj;:; N ó. : 	 01irth 	 qua1ifica 	- 	

25 	Marks-25 	arics- 

1t 	 I 	 t-_ L 	13 	at 1jhrj Babla Malakar 	dO: Monoran3a- 	2.6.1974 	VIII Class Malakar. 	 Passed Training Centre,-  Haflong 	 . 

• 	 I27..JShri Birendra Singha Joffice of the D.I.G. 	27.11.1963 Class-X. 	 1K 	 14- SSB Training Cente, • 	 IHaflong. 

AhintaNat /O. 	 10970 	 / 	I J 	Nath. 	 Passed. 	 k 	 • I Bair 	e-t:e, 
-iafic-  - 	

1 •A5- 	 Perent A.ess: 	• 	 • 	
: 	 - - . - . - Yil1&:tjq.,, 	 --: 

.j 	 :,.:•.-: - 	 Distt.I, 	- 	
- : 	 $ S 

- 	 I 	 -- 	 •• 	 5,-- 	 -- 	 a 	- - 	 - 	 •.1 
--5.----.- 	

--5. ---•• --. -S •. 	 -.........- 	 --5- ------- -' - 	

- 5 I••  

	

• 	 - 
- • 	 • - 

4CFn 

	

Seor In,i ),. ,Trani 	 H)Onn. 
Trainl af.o". 	 - Assistant Engncer, 	 -. - 

Tramnin; centre, liaflorig.' 	
-: 

- 

'Approved/N'-epJr 

ve 

I •- 	 .. 	 - 	- 	-5- 	

- 
- 

l 	
Deputy Inspector Gene t ____ 	

itn centre, 	ong. 

-5- 	 - 	 - 	
5 --_-- -- - 	 ...-- 	

•-...-•_ 	 ______ 
-• - 	- -------------------------------_. 	- 	 _.-S-,.-•••-- -. - 	 ____________________ 
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